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In these circumstances, it is impera-
tive that Rameswaram should be de-
clared a major port; and then only all
the infrastructure facilities will be
built. Whep it is declareg a major
part, then only it can become The real
watch-dog on the Indian Ocean which
is present]ly the hot-heg of interna-
tional r:vaﬁ-y. From the slrategic
point, of view glso, Rameswaram
should be declarea a major port.

(iv) NEED FOR TAKING-OVER BY GOV-
FRNMENT OF EYE HOSPITAL SITA-
PUR IN UTTAR PRADESH,
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AW & 1§ 9g Wi W
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¥ wraricdt & gutT AEATE e WIT
qqT BN FT AT A FY AT W T
& i w3 oy 9 afvea 7 warfew faar

WY, FE A G AL ?
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FaT AW g B fdfe #%

(v) Stepg for bringing Dimapur
Airport in Nagaland under the
Ministry of Civil Aviation.

SHRI CHINGWANG KONYAK:
Nagaland has only one airport at
Dimapur, which ig under the control
of the Defence authorities. It has no
control tower and necessary equip-
ments essential for an airport,

The existing building of the Dima-
pur Airport is not commeoditious and is
quite gmall. Air travelling passangers
are increasing day by day. There are
no separate Entrance and Exit Gates
to cater to the needs of the incoming
and outgoing passengers. In the ab-
gence of these, the passengers have to
wait for unduly long time to collect
their baggage because they have to
wait till the plane takes off. Thére
are no restaurant facilities,
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The runway is in g very bad shape.
It has pit-holes and therefore mneeds
immediate repairs. During rains the
runway is filled uyp with water and
gets water-logged with the result the
flight cannot land. For example, on
2nd of August thig year, the Gauhati-~
Dimapur Flight had to be cancelled for
this reason glone.

In these circumstances, the Dimapur
Airport should be improved and deve-
loped by carrying out urgent repairs’
to its runway and py providing the
necessary equipments, for the control
Tower, etc. I would request fhe Hon.
Minister for Civil Aviation for taking
over the Dimapur Airport under the
control of the Department of Clvil
Aviation immediately for its proper
development,

(v1) Acltion against petsons luiring
innocent people for the jobs in
Gulf Countries.

*SHRy V. §. VIJAYARAGHAVAN:
(Palghat): Sir, it has become a matter
of great concern that some unscrupu-
lous agenis in the cities of Bombay
and Delhi are chealing jnnocent people
by luring them for employment in
Gulf countries. Many such peolle
have been trapped by these criminals
who masquerade as agents, These
agents operale f{rom big cities like
Bombay and Delhi. Their modus
operandi is the same everywhere.
These agents have a large network
of sub-agents who, in turn_ are local
people. These sub-agents lure people
in confldence and extract a huge
amount of money varying from
Rs. 17,000 to Rs. 25,000, After collect-
ing the money, these sub-agents hand
over the amount tg the chief agent and
collect their commission.

Alter paying the money, which they
raise by selling their homestead land
or the jewellery, they wait for &
word from the agent. After gix monthg
or 8o, g telegram is peceived by them
to reach Bombay or Delhi for flight.
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*The original speech was delivered in Malayalam.



